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IN THE MATTER OF: 

ANKUSH SINGH                                                                      …APPLICANT 
 

VERSUS 
 

    DISTRICT MAGISTRATE, AMBEDKAR NAGAR & ORS.                       

…RESPONDENTS 

 
 

REPLY ON BEHALF OF RESPONDENT NO. 5 I.E. M/S. BALRAMPUR 

CHINI MILLS UNIT AKBARPUR, AMBEDKAR NAGAR. 

 

MOST REPSECTFULLY SHOWETH: 

 

1. The present Original Application has been filed by the Applicant alleging 

encroachment and discharge of untreated sewage and industrial effluent along 

with solid waste in Tamsa river in District Ambedkar Nagar, Uttar Pradesh. 

The matter is pending adjudication before this Hon’ble Tribunal and is now 

listed on 15.12.2025.  

 

2. That this Hon’ble National Green Tribunal vide order dated 22.09.2025 was 

pleased to issued notice to the Respondents directing them to file their 

respective replies. Pursuant to the said order, the registry of this Hon’ble 

Tribunal issued a notice dated 26.09.2025 to Respondent No. 5 herein and the 

present reply is being filed in compliance thereof.  

 

3. That the present reply is being filed on behalf of Respondent No. 5 i.e. 

Balrampur Chini Mills Unit Akbarpur, Ambedkar Nagar, a law-abiding 

industrial unit which has been operating with all requisite statutory clearances 

i.e. consents under the Water (Prevention & Control of Pollution) Act, 1974 

and the Air (Prevention & Control of Pollution) Act, issued by the Uttar 

Pradesh Pollution Control Board and Authorisation under the provisions of 

Hazardous and Other Wastes (Management and Transboundary Movement) 

Rules, 2016.  
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4. At the outset, the Respondent herein denies each and every statement, 

submissions and contentions set forth in the Original Application to the extent 

the same are contrary to and/or inconsistent with the true and complete facts of 

the case and/or the submissions made on behalf of the Respondent herein in the 

present Reply. The Respondent herein further humbly submits that the 

averments and contentions, as stated in the Original Application under reply, 

may not be taken to be deemed to have been admitted by the Respondent herein, 

save and except what are expressly and specifically admitted and the rest may 

be read as travesty of facts.  

 

5. BRIEF FACTS OF THE CASE: 

a. At the outset, it is submitted that the establishment of the Answering 

Respondent’s unit was undertaken only after obtaining a formal No Objection 

Certificate (“NOC”) from the Respondent Uttar Pradesh Pollution Control 

Board, issued vide letter dated 02.03.2005. That the NOC was granted after due 

scrutiny and was subject to several specific and general environmental 

safeguard conditions, including installation of an Effluent Treatment Plant, Air 

Pollution Control Systems, green belt development, submission of monthly 

progress reports, prohibition on commencement of operations without 

obtaining Consent to Establish/Operate under the Water and Air Acts. It is 

relevant to mention herein that the answering Respondent herein started its 

operation on 30.11.2005 only after complying with all the conditions 

mentioned under the NOC dated 02.03.2005.  A copy of the No Objection 

Certificate dated 02.03.2005 issued by the Respondent Board is annexed 

herewith and marked as Annexure-R5/1.  

b. It is submitted that the Respondent No. 5, M/s Balrampur Chini Mills Ltd., Unit 

Akbarpur has always operated with a valid Authorization under the Hazardous 
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and Other Wastes (Management and Transboundary Movement) Rules, 2016, 

issued by the Respondent Uttar Pradesh Pollution Control Board, which was 

renewed from time to time, with the latest one having been issued on 

11.04.2023 valid up to 11.04.2028, for handling hazardous wastes generated by 

the unit, including Used/Spent Oil (Cat-5.1, 7.2 TPA) and Contaminated 

Cotton/Rags (Cat-33.2, 0.5 TPA). That the unit fully complies with the general 

and specific conditions of the authorization, which mandate safe collection, 

storage in isolated and leak-proof areas, proper labelling, handling, and 

disposal through authorized recyclers/TSDFs, ensuring no adverse impact on 

air, water, or soil. The unit maintains accurate records, manifests, and logbooks, 

implements Emergency Response Procedures (ERP), and submits timely 

returns to the Respondent UPPCB. That all operations are conducted strictly in 

accordance with the Environment (Protection) Act, 1986, the Water Act, 1974, 

the Air Act, 1981, and the Hazardous Waste Rules, ensuring that no hazardous 

waste is disposed of into the River Tamsa or any other surface water body. A 

copy of the Authorization under the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016 dated 

11.04.2023 is annexed herewith and marked as Annexure-R5/2.  

c. That as mentioned above, the first NOC for operation was granted by the 

Respondent Board on 02.03.2005, thereafter Consent to Operate was granted 

by the Board from time to time, with the latest Consolidated Consent to Operate 

and Authorization (CCA) having been issued by the Respondent Uttar Pradesh 

Pollution Control Board on 15.12.2023, under Section 25 of the Water 

(Prevention & Control of Pollution) Act, 1974 and Section 21 of the Air 

(Prevention & Control of Pollution) Act, 1981. The CCA is valid from 

01.01.2024 to 31.12.2025 and authorizes the unit to manufacture 750 TPD 

Crystal Sugar using 7500 TCD sugarcane crushing and co-generate 18 MW 
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power. A Copy of Consolidated Consent to Operate and Authorisation 

dated 15.12.2023 is annexed herewith and marked as Annexure-R5/3. That 

as per the CCA, the permitted industrial discharge is 1400 KLD (treatment 

through ETP) and permitted domestic discharge is 160 KLD (treatment through 

STP). That the CCA further specifically states that the treated effluent shall be 

recycled to the maximum extent and should be reuse within the premises for 

gardening etc. and the Quality of the treated effluent shall meet to the following 

general and specific standards as prescribed under Environment (Protection) 

Rules, 1986 and applicable to the unit from time-to-time. It is relevant to 

mention herein that as stipulated under the CCA, The treated effluent fully 

complies with the standards prescribed under the Environment (Protection) 

Rules, 1986, and is entirely recycled and reused within the premises for process 

water, cooling, and irrigation purposes, ensuring no discharge of treated or 

untreated effluent outside the factory boundary. 

d. Additionally, the unit’s air pollution control systems, including ESP-equipped 

boilers (80 TPH each), operate continuously in compliance with the standards 

prescribed under the CCA, ensuring that particulate emissions remain within 

permissible limits. The unit maintains continuous monitoring, records, and 

periodic inspections by the Respondent UPPCB confirm strict adherence to all 

water and air pollution norms. In compliance with air quality norms, the unit 

operates air pollution control systems, including Electrostatic Precipitators 

(ESP) for boiler sections. Continuous monitoring confirms that emission levels 

remain well within the standards prescribed by UPPCB and CPCB. These 

systems are maintained in full operational condition at all times to prevent any 

airborne pollution or release of particulate matter into the environment. 

e. It is further submitted that, as mandated under the Consent to Operate (CCA), 

the Respondent Industry ensures the safe handling and scientific disposal of all 
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solid wastes, including press mud, boiler ash, and ETP sludge, thereby 

preventing any possibility of pollution to the River Tamsa or its surrounding 

areas. Respondent No. 5 strictly complies with the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016, along with all other 

applicable solid waste management regulations. The solid wastes generated are 

managed in an environmentally sound manner—press mud and other 

biodegradable wastes are utilized for composting or supplied to authorized 

recyclers, while boiler ash and ETP sludge are disposed of or reused strictly in 

accordance with CPCB/UPPCB guidelines. At no point is any solid waste 

discharged, dumped, or allowed to accumulate in or around the River Tamsa, 

and all waste management operations remain fully compliant with the 

prescribed environmental norms. 

f. That the Respondent No. 5 had also obtained permission from CGWA for the 

operation of the three tube wells installed within the industrial premises. It is 

submitted that the earlier permissions granted by the CGWA expired in 2021 

and thereafter the Respondent No.5 herein had immediately applied for their 

renewal. That the renewed permissions/ Ground Water No-Objection 

Certificates (NOCs) from the Ground Water Department, Ministry of Jal 

Shakti, Government of Uttar Pradesh, were duly granted to the Respondent 

No.5 herein for the operation of its 3 industrial tube wells and the same are 

valid till 03.10.2026. That all the 3 tube wells have been operational since their 

respective dates of construction, and the extractions are strictly within the 

permissible limits prescribed in the NOCs. Copies of the Renewed Ground 

Water No-Objection Certificates are annexed herewith and marked as 

Annexure-R5/4 (Colly). 

g. As already submitted,  the unit has a fully functional Effluent Treatment Plant 

of 1500 KLD capacity, designed to treat all industrial effluent generated within 
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the factory premises. The functioning and efficiency of the ETP have been 

independently verified by Environmental and Technical Research Centre, an 

MoEF & CC approved laboratory. That the test reports dated 22.02.2025 

confirm that the treated effluent meets the standards prescribed by the Central 

Pollution Control Board and the Respondent Uttar Pradesh Pollution Control 

Board. It is reiterated that all treated industrial effluent is fully reused and 

recycled within the unit for purposes such as industrial processes, cooling, and 

irrigation. At no point is untreated or inadequately treated industrial effluent 

discharged outside the factory premises. Copies of the water analysis reports 

dated 22.02.2025 for the ETP inlet and outlet are annexed herewith and 

marked as Annexure-R5/5 (Colly). 

h. It is further submitted that the domestic wastewater generated at unit of the 

Respondent No. 5 is treated through a Sewage Treatment Plant of 220 KLD 

capacity. The functioning and efficiency of the STP have been independently 

verified by Environmental and Technical Research Centre, an MoEF & CC 

approved laboratory. That the test reports dated 01.08.2025 confirm that the 

STP is fully operational and effective, ensuring that no untreated or 

inadequately treated domestic effluent is discharged outside the factory 

boundary. The treated sewage is fully recycled and reused for gardening and 

other permissible purposes within the unit, in full compliance with the 

conditions of the Consolidated Consent & Authorization issued by the 

Respondent UPPCB. Copies of the water analysis reports dated 01.08.2025 

of the STP inlet as well as the STP outlet are annexed herewith and marked 

as Annexure-R5/6(Colly). 

i. It is pertinent to mention here that the unit of the Respondent No. 5 is fully 

complying with all conditions of the latest Consolidated Consent & 

Authorisation dated 15/12/2023. The unit has duly submitted the compliance 
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of CCA conditions report dated 22.08.2025 to the Chief Environmental Officer 

(Circle-6), Uttar Pradesh Pollution Control Board giving point wise compliance 

of the consent conditions. That along with the compliance report, the 

Respondent No.5 herein also submitted ETP analysis report, STP analysis 

report, Stack analysis report and ambient noise monitoring report, all of which 

depict complete compliance on part of the Respondent Industry. A copy of the 

compliance report dated 22.08.2025 is annexed herewith and marked as 

Annexure-R5/7. 

j. It is relevant to mention herein that samples were recently collected from the 

outlet of ETP and the STP on 16.11.2025 and as per the sample analysis report 

dated 20.11.2025, the parameters were found to be within the prescribed 

standards. Copy of the sample analysis report dated 20.11.2025 is marked and 

annexed herewith as Annexure-R5/8.  

k. The unit has also established an Environmental Management Cell responsible 

for continuous monitoring, record-keeping, and ensuring compliance with 

environmental laws and conditions of the statutory consents. In addition, third-

party environmental monitoring reports and periodic inspections conducted by 

UPPCB have consistently confirmed that the unit operates in full compliance 

with prescribed standards. These inspections verify that no industrial or 

domestic effluent, treated or untreated, is discharged outside the premises, and 

all environmental safeguards are effectively implemented. 

l. It is submitted that the unit of Respondent No. 5 is situated at a considerable 

distance from River Tamsa, and there exists no natural, artificial, or constructed 

drainage connectivity between the unit and the said river. That the unit operates 

a fully internalized and segregated effluent management system, wherein all 

industrial effluent is treated through a 1500 KLD Effluent Treatment Plant and 

domestic wastewater is treated through a 220 KLD Sewage Treatment Plant, 
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with the entire quantity of treated water being recycled and reused within the 

unit for process, cooling, and irrigation purposes. The stormwater drainage 

system is entirely separate from the effluent network and does not lead toward 

or connect with River Tamsa in any manner. It is further submitted that regular 

inspections by the Respondent Uttar Pradesh Pollution Control Board, along 

with third-party environmental monitoring, have consistently confirmed that no 

treated or untreated effluent is discharged outside the unit boundary.  

m. It is submitted that the unit of Respondent No. 5 operates on a fully closed-loop 

water management system, wherein no outfall pipeline, drain, channel, or 

discharge arrangement of any kind exists that leads outside the factory 

premises. All treated industrial and domestic effluent is entirely recycled and 

reused internally, and the unit has no physical infrastructure capable of 

conveying any wastewater toward River Tamsa or any other surface water 

body. The closed-loop system eliminates even the theoretical possibility of 

discharge, leakage, or overflow of effluent beyond the unit boundary. It is 

further submitted that the Respondent No. 5 has consistently maintained an 

impeccable compliance record, and at no point has any inspection conducted 

by the Respondent Uttar Pradesh Pollution Control Board or any statutory 

authority reported any discharge, seepage, or environmental non-compliance 

attributable to the unit. All inspection and monitoring reports unequivocally 

confirm that the unit functions strictly within the framework of environmental 

laws and that no treated or untreated effluent reaches River Tamsa in any 

manner whatsoever. 

n. It is submitted that Respondent No. 5 has at all times acted in full compliance 

with all applicable environmental statutes, regulations, and conditions 

prescribed under the No Objection Certificate dated 02.03.2005, Consolidated 

Consent & Authorization dated 15.12.2023, Hazardous Waste Authorization 
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dated 11.04.2023, and Ground Water NOCs. The unit operates a fully 

functional Effluent Treatment Plant and Sewage Treatment Plant, maintains 

closed-loop water and waste management systems, implements robust air 

pollution control measures, and undertakes continuous environmental 

monitoring and reporting. It is relevant to mention here that inspections by the 

Respondent Uttar Pradesh Pollution Control Board, and independent laboratory 

reports consistently confirm that all effluents, emissions, and wastes are treated, 

recycled, or disposed of in accordance with prescribed norms, ensuring zero 

discharge into River Tamsa or surrounding areas. It is further submitted that 

the Answering Respondent has, at all times, acted in strict conformity with all 

applicable environmental statutes, rules, and regulatory conditions, thereby 

establishing a consistent record of compliance, environmental prudence, and 

sustainable industrial operation. 

o. It is submitted that the allegations made by the Applicant, including reliance 

upon newspaper reports, photographs, and Google Earth snapshots, are 

misleading and unrelated to the operations of Respondent No. 5. The Applicant 

has selectively relied on visual material without undertaking any verification or 

establishing a link between the alleged pollution and the operations of the unit. 

It is pertinent to highlight that the news articles relied upon by the Applicant do 

not, at any point, attribute the discharge of effluents or disposal of any waste into 

the river to the Respondent Industry. On the contrary, both the news reports and 

the accompanying photographs clearly depict encroachments attributable 

specifically to Respondent No. 4. Furthermore, a careful examination of the 

photographs annexed by the Applicant reveals the presence solely of solid waste 

originating from households, shops, and other local establishments, dumped 

along the riverbank, with no indication whatsoever of industrial waste linked to 

the Respondent. 

11152



REPLY ON MERITS: 

1. That the contents of the corresponding paragraph need no reply from the 

Answering Respondent herein. The contents of the brief facts are reiterated and 

not repeated herein for the sake of brevity. 

 

2. That the contents of the corresponding paragraph need no reply from the 

Answering Respondent herein. The contents of the brief facts are reiterated and 

not repeated herein for the sake of brevity. 

 

3. The contents of the corresponding paragraph are wrong and hence denied. The 

allegation that the unit has discharged untreated sewage, industrial effluents, or 

solid waste into River Tamsa is expressly denied. It is submitted that the unit 

operates with all requisite statutory consents, including the Consolidated 

Consent to Operate under the Water (Prevention & Control of Pollution) Act, 

1974 and the Air (Prevention & Control of Pollution) Act, 1981, and 

Authorization under the Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016. It is submitted that the unit maintains 

a fully internalized, closed-loop water management system, with a 1500 KLD 

Effluent Treatment Plant treating all industrial effluent and a 220 KLD Sewage 

Treatment Plant treating all domestic wastewater, with the entire treated water 

recycled and reused for industrial processes, cooling, and irrigation. At no point 

is any effluent or solid waste discharged outside the factory premises, nor is 

there any connectivity natural or artificial between the unit of the Respondent 

No. 5 and River Tamsa. That all statutory inspections, third-party monitoring, 

and independent assessments consistently demonstrate that the unit operates in 

strict adherence to environmental laws and no outside discharge by the 

Respondent Industry herein has ever been reported by any of the State 
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Authorities. The contents of the brief facts are reiterated and not repeated herein 

for the sake of brevity. 

 

4. That the contents of the corresponding paragraph need no reply from the 

answering Respondent herein. The contents of the brief facts are reiterated and 

not repeated herein for the sake of brevity. 

 

5. That the contents of the corresponding paragraph are wrong and hence, denied. 

It is submitted that the allegations regarding rapid urbanization, constructions 

leading up to the banks of the river, and unrestricted and untreated discharge of 

sewage, industrial waste, solid waste, garbage etc into the river, coupled with 

shabby enforcement of rules and regulations, the river is facing existential 

threat are wrong and denied. It is submitted that the unit of Respondent No. 5 

is situated at a considerable distance from River Tamsa, operates a fully 

internalized and closed-loop effluent management system, and does not 

discharge treated or untreated industrial or domestic effluent outside its 

premises. That the stormwater drainage system is completely separate from the 

effluent network, and no effluent or solid waste is discharged from the unit and 

does not in any manner reaches the river. That the unit operates in strict 

compliance with statutory environmental norms, as corroborated by 

independent assessments, statutory inspections, and monitoring reports. The 

contents of the brief facts are reiterated and not repeated herein for the sake of 

brevity. 

 

6. That the contents of the corresponding paragraph are wrong and hence, denied. 

It is submitted that the Applicant has sought to rely upon certain newspaper 

items and unverified sources, none of which relates to the operations of 

Respondent No. 5 or establish any connection between the alleged violations 
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and the unit of the Answering Respondent. It is pertinent to mention here that 

no material is placed on record by the Applicant even remotely connects the 

alleged construction or discharge of untreated wastewater to the Answering 

Respondent. It is pertinent to highlight that the news articles relied upon by the 

Applicant do not, at any point, attribute the discharge of effluents or disposal 

of any waste into the river to the Respondent Industry. On the contrary, both 

the news reports and the accompanying photographs clearly depict 

encroachments attributable specifically to Respondent No. 4. Furthermore, a 

careful examination of the photographs annexed by the Applicant reveals the 

presence solely of solid waste originating from households, shops, and other 

local establishments, dumped along the riverbank, with no indication 

whatsoever of industrial waste linked to the Respondent. It is further submitted 

that the Answering Respondent operates with valid statutory consents under the 

Water Act and the Air Act, and maintains a fully operational 1500 KLD 

Effluent Treatment Plant and 220 KLD Sewage Treatment Plant. It is reiterated 

that the treated effluent is entirely recycled and reused within the premises, 

with no discharge, treated or untreated leaving the unit. That regular inspections 

by the Respondent Uttar Pradesh Pollution Control Board and independent 

third-party monitoring have consistently confirmed full compliance with all 

environmental norms. The general allegations of widespread violations along 

the riverbanks have no relevance whatsoever to the fully compliant operations 

of Respondent No. 5, and any attempt to attribute such violations to the 

answering Respondent is baseless, misconceived, and denied. The contents of 

the brief facts are reiterated and not repeated herein for the sake of brevity. 

 

7. The contents of the corresponding paragraph pertain exclusively to the statutory 

obligations and functions of the Respondent No. 2 and thus, need no reply from 
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the Answering Respondent. Without prejudice, it is stated that the unit of the 

Answering Respondent has at all times remained in full compliance with all 

applicable environmental laws, regulatory permissions, and consent conditions. 

The contents of the brief facts are reiterated and not repeated herein for the sake 

of brevity. 

 

8. That the contents of the corresponding paragraph need no reply from the 

Answering Respondent. It is, however, submitted that the Answering 

Respondent’s unit operates in full compliance with all applicable 

environmental laws and statutory consents. That the unit maintains a fully 

functional Effluent Treatment Plant of 1500 KLD and Sewage Treatment Plant 

of 220 KLD, ensuring that treated effluent is entirely recycled and reused within 

the premises, with no discharge outside the unit. The Respondent herein 

adheres fully to the conditions of the authorization granted to it under the SWM 

Rules. The contents of the brief facts are reiterated and not repeated herein for 

the sake of brevity. 

 

9. That the contents of the corresponding paragraph pertain to the non-

demarcation of floodplains and related administrative matters, which fall 

exclusively within the functions of the State authorities under the U.P. Revenue 

Code and U.P. Revenue Rules and thus, need no reply from the Answering 

Respondent. It is, however, submitted that the unit of the Answering 

Respondent operates at a considerable distance from River Tamsa, with no 

natural, artificial, or constructed connectivity to the river. It is reiterated that 

the unit maintains a fully internalized effluent management system, including 

a 1500 KLD Effluent Treatment Plant for industrial wastewater and a 220 KLD 

Sewage Treatment Plant for domestic effluent. That all the treated effluent is 

fully recycled and reused within the premises, and at no point is any treated or 
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untreated effluent or solid waste discharged into River Tamsa or any other 

water body. The contents of the brief facts are reiterated and not repeated herein 

for the sake of brevity. 

 

10-13.   The contents of the corresponding paragraph are wrong and hence,    denied. 

That insofar as they refer to commercial establishments along the banks of 

River Tamsa, including allegations regarding discharge of sewage, industrial 

effluents, and solid waste, are denied in toto insofar as they pertain to the 

Answering Respondent. Any reference to newspaper reports, photographs, or 

Google Earth snapshots alleging pollution or encroachment by the unit 

is misleading, unverified, and not connected to the operations of the Answering 

Respondent, and therefore denied. It is pertinent to highlight that the news 

articles relied upon by the Applicant do not, at any point, attribute the discharge 

of effluents or disposal of any waste into the river to the Respondent Industry. 

On the contrary, both the news reports and the accompanying photographs 

clearly depict encroachments attributable specifically to Respondent No. 4. 

Furthermore, a careful examination of the photographs annexed by the 

Applicant reveals the presence solely of solid waste originating from 

households, shops, and other local establishments, dumped along the riverbank, 

with no indication whatsoever of industrial waste linked to the Respondent. It 

is submitted that the unit operates with all requisite statutory consents under the 

Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & 

Control of Pollution) Act, 1981, as well as Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016. It is reiterated that 

the unit maintains a fully functional 1500 KLD Effluent Treatment Plant and 

220 KLD Sewage Treatment Plant, and all treated effluent is fully recycled and 

reused within the premises for process, cooling, and irrigation purposes. No 
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treated or untreated effluent or solid waste is discharged outside the unit. It is 

further submitted that regular inspections by the Respondent Uttar Pradesh 

Pollution Control Board and independent third-party monitoring reports have 

consistently confirmed that the unit is in full compliance with all environmental 

norms, standards prescribed under the Environment (Protection) Rules, 1986, 

and conditions of statutory consents. The contents of the brief facts are 

reiterated and not repeated herein for the sake of brevity. 

 

14.   The contents of the corresponding paragraph are denied in toto. It is denied that 

there is any continuous dumping of solid waste by the Answering Respondent 

or any discharge of untreated effluent into River Tamsa. That the photographs 

and Google Earth snapshots annexed by the Applicant are unverified, taken out 

of context, and bear no connection to the operations of the Answering 

Respondent. It is, however, submitted that the unit of the Answering Respondent 

operates at a considerable distance from River Tamsa, with no natural, artificial, 

or constructed connectivity to the river. It is submitted that the Answering 

Respondent operates a scientifically managed solid waste system, and all solid 

waste, including press mud, boiler ash, and ETP sludge, is either composted, 

recycled, or disposed of through authorized recyclers/TSDFs. That the unit 

maintains a fully operational 1500 KLD Effluent Treatment Plant and a 220 

KLD Sewage Treatment Plant, and all treated effluent is fully recycled and 

reused within the premises for process, cooling, and irrigation purposes. It is 

pertinent to mention here that no treated or untreated effluent or solid waste is 

discharged outside the unit at any time, and the operations are conducted in a 

manner that completely precludes any possibility of effluent of solid waste 

reaching River Tamsa, directly or indirectly. The unit functions in strict 

compliance with all statutory consents, environmental laws, and standards 
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prescribed under the Environment (Protection) Rules, 1986, and this has been 

consistently confirmed by inspections of the Respondent Uttar Pradesh Pollution 

Control Board as well as independent third-party monitoring reports. The 

contents of the brief facts are reiterated and not repeated herein for the sake of 

brevity. 

 

15. The contents of the corresponding paragraph are denied. It is denied that if there 

have been any action on part of the administration in the past, same has always 

been left without conclusion and without taking any remedial action including 

directing closure of such establishments. It is submitted that the unit of the 

Answering Respondent has at all times operated in strict compliance with all 

applicable environmental laws, statutory consents, and conditions thereof. The 

Answering Respondent has always cooperated with statutory inspections and has 

provided all requisite information and access to authorities, including the 

Respondent Uttar Pradesh Pollution Control Board. It is further submitted that 

the operations of the unit are regularly monitored and independently verified by 

MoEF-approved laboratories and third-party agencies, and all reports 

consistently confirm full compliance with environmental norms. The unit has 

also proactively implemented best practices for effluent management, solid 

waste handling, and air emission control, thereby ensuring that no pollution is 

caused to River Tamsa or any other water body. The contents of the brief facts 

are reiterated and not repeated herein for the sake of brevity. 

 

16. The contents of the corresponding paragraph are wrong and denied. It is denied 

that the inaction of the Respondents is continuing till dated and leading to 

continued deterioration of river and its ecosystem. It is submitted that the 

Answering Respondent has at all times ensured that its operations do not cause 
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any deterioration of River Tamsa or its ecosystem. That the unit functions strictly 

within the framework of environmental laws, statutory consents, and prescribed 

standards. It is submitted that the Answering Respondent has consistently acted 

responsibly to prevent any environmental impact, and the operations are subject 

to continuous monitoring, inspection, and independent verification by competent 

authorities and MoEF-approved laboratories. The contents of the brief facts are 

reiterated and not repeated herein for the sake of brevity. 

 

17. That in response to the contents of the corresponding paragraph it is submitted 

that no damage or harm is being caused by the answering Respondent Industry 

to the river Tamsa. The contents of the brief facts and preliminary submissions 

are reiterated and not repeated herein for the sake of brevity. 

 

18. The contents of the corresponding paragraph need no reply from the Answering 

Respondent. The contents of the brief facts are reiterated and not repeated herein 

for the sake of brevity. 

 

REPLY TO GROUNDS: 

A. The contents of this paragraph are wrong and denied.  It is denied that the 

Answering Respondent has engaged in any encroachment, dumping of 

untreated sewage, discharge of industrial effluents, or unscientific disposal 

of solid waste into River Tamsa. It is submitted that the unit of the Answering 

Respondent operates with all requisite statutory consents under the Water 

(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 

Control of Pollution) Act, 1981, with a latest Consolidated Consent to 

Operate valid from 01.01.2024 to 31.12.2025 and Hazardous and Other 

Wastes (Management and Transboundary Movement) Rules, 2016 valid up 

to 11.04.2028. That the unit maintains a fully functional 1500 KLD Effluent 

Treatment Plant and a 220 KLD Sewage Treatment Plant, and all treated 
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effluent is fully recycled and reused within the premises for process, cooling, 

and irrigation purposes. No treated or untreated effluent or solid waste is 

discharged outside the unit. That regular inspections by the Respondent Uttar 

Pradesh Pollution Control Board and independent third-party monitoring 

reports consistently confirm compliance with all environmental norms and 

statutory consents. It is further submitted that the unit is isolated from River 

Tamsa, with a separate stormwater drainage system segregated from the 

effluent network, and there is no outlet or channel connecting the unit to the 

river. The contents of the brief facts are reiterated and not repeated herein 

for the sake of brevity. 

B. That the contents of the corresponding paragraph relate to the Respondent 

Authorities and need no reply from the answering Respondent Industry 

herein. The contents of the brief facts are reiterated and not repeated herein 

for brevity. 

C. That the contents of the corresponding paragraph relate to the Respondent 

Authorities and need no reply from the answering Respondent Industry 

herein. The contents of the brief facts are reiterated and not repeated herein 

for the sake of brevity. 

D. That the contents of the corresponding paragraph relate to the Respondent 

Authorities and need no reply from the answering Respondent Industry 

herein. The contents of the brief facts are reiterated and not repeated herein 

for brevity. 

E-F. The contents of the corresponding paragraphs are wrong and denied. It is 

denied that the Answering Respondent has at any time handled hazardous 

substances, untreated sewage, or solid waste in a manner likely to cause 

environmental pollution or contravened the provisions of Section 7 of the 

Environment (Protection) Act, 1986. It is further denied that the Answering 
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Respondent has discharged any untreated waste into, or polluted, River 

Tamsa. It is submitted that the unit of the Answering Respondent operates in 

strict compliance with all applicable environmental laws, statutory consents, 

and prescribed standards. It is relevant to mention here that the industrial 

effluent is treated in a 1500 KLD Effluent Treatment Plant and domestic 

sewage in a 220 KLD Sewage Treatment Plant, with all treated water fully 

recycled and reused for process, cooling, and irrigation purposes. That solid 

waste, including press mud, boiler ash, and ETP sludge, is managed 

scientifically through composting, recycling, or authorized disposal under 

the Hazardous and Other Wastes (Management and Transboundary 

Movement) Rules, 2016. It is further submitted that continuous monitoring, 

regular inspections by the Respondent Uttar Pradesh Pollution Control 

Board, and independent third-party verification confirm full compliance with 

environmental norms. The contents of the brief facts are reiterated and not 

repeated herein for brevity. 

G. The contents of the corresponding paragraph need no reply from the 

Answering Respondent. The contents of the brief facts and preliminary 

submissions are reiterated and not repeated herein for the sake of brevity. 

H. That the contents of the corresponding paragraph relate to the Respondent 

Authorities and need no reply from the answering Respondent Industry 

herein. . The contents of the brief facts are reiterated and not repeated herein 

for the sake of brevity. 

 

I-J. That the contents of the corresponding paragraph pertain to the Respondent 

Authorities and do not warrant response from the answering Respondent 

herein. However, it is submitted that that regular inspections by the 

Respondent Uttar Pradesh Pollution Control Board, along with third-party 

environmental monitoring, have consistently confirmed that no treated or 
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untreated effluent is discharged outside the unit boundary.   The contents of 

the brief facts are reiterated and not repeated herein for brevity. 

K. That the contents of the corresponding paragraph pertain to the Respondent 

Authorities and do not warrant response from the answering Respondent 

herein.  The contents of the brief facts and preliminary submissions are 

reiterated and not repeated herein for brevity. 

 

L. That the contents of the corresponding paragraph pertain to the Respondent 

Authorities and do not warrant response from the answering Respondent 

herein. The contents of the brief facts are reiterated and not repeated herein 

for brevity. 

M. That the contents of the corresponding paragraph pertain to the Respondent 

Authorities and do not warrant response from the answering Respondent 

herein. The contents of the brief facts are reiterated and not repeated herein 

for brevity. 

 

19. That the contents of the corresponding paragraph need no reply from the 

Answering Respondent. The contents of the brief facts are reiterated and not 

repeated herein for brevity. 

 

20. That the contents of the corresponding paragraph are wrong and denied. It is 

submitted that the Answering Respondent has not discharged any untreated 

effluent, industrial waste, or solid waste into River Tamsa, and no continuing 

violation or cause of action arises from its operations. Therefore, there is no 

cause of action that has arisen against the Respondent Industry herein.  The 

contents of the brief facts are reiterated and not repeated herein for brevity. 

 

 

REPLY TO PRAYER:- 

The contents of the prayer are denied to the extent they seek any relief against 

the Answering Respondent. It is submitted that the issue of demarcation of the 
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floodplain of River Tamsa falls under the statutory jurisdiction of the Irrigation 

& Water Resources Department (Respondent No. 2) and the Gram Panchayats, 

in accordance with Chapter IV of the UP Revenue Code, 2006 and UP Revenue 

Rules, 2016. The unit of the Answering Respondent is situated entirely outside 

the flood-prone zone, and no part of the Industry, Effluent Treatment Plant, or 

storage area encroaches upon the floodplain or river embankment. Accordingly, 

no direction for floodplain demarcation is maintainable against the Answering 

Respondent. It is submitted that the Answering Respondent has at all times 

operated in strict compliance with all applicable environmental laws, statutory 

consents, and prescribed standards. The unit has not caused any encroachment 

on the river or its floodplain. Therefore, any direction to remove encroachments 

cannot be made against the Answering Respondent. The Answering Respondent 

manages all solid waste, including press mud, boiler ash, and ETP sludge, 

scientifically in accordance with statutory guidelines, including the Solid Waste 

Management Rules, 2016. All waste is either composted, recycled, or sent to 

authorized recyclers/TSDFs. Continuous monitoring, periodic inspections by the 

Respondent Uttar Pradesh Pollution Control Board, and independent third-party 

verification confirm strict compliance. Consequently, no direction to enforce the 

Solid Waste Management Rules is required against the Answering Respondent.  

PRAYER 

 

In view of the aforesaid submissions, it is submitted that this Hon’ble Tribunal 

may kindly be pleased to: 

a. Take the present reply on record; 

b. Dismiss the present Original Application qua the answering Respondent 

herein; 

c. Exempt the Respondent i.e. Akbarpur Chini Mills Ltd. From filing the 

Typed/Legible/Translated copies of Some Annexures. 

23164



24165



25

18

18

166



26167



ANNEXURE-R5/1 27168



28169



(1. UL;, -,v. - ,  . ~ ~ t > l  . i ~ A l  ...... ~)~.. ,]+(i~~bf@f ................. ti mqS I a 1 % d ~  C ~ J  

$i brf ~ 7 3 ~ f M f h  M z i :  ~ . @ ~ ? & % 4 ~ ~ R m R a h r m y i -  . . 

.I . . . . -. 
t'. ..'. .-. ! . , ., t 

w ~ ~ ~ m * ~ 4  * J ~ & * * ? R ; I ~ R ~  

* * w F u * * l  ma- 
www gmacaiCm.wfc;awm~ 

: I  , : m i % * * w i f i ~ ~ s r s l  
4 .  q f t F ( T ? j i 9 o m * * * ~ w . ~ * m m n f $ i a 4 a * s f j r  

w $ m W . % a w + A l  
! 

8 9\30 k . 3  73'43 * *~qagwmh 

, . .  3 n a f t o ~ o ~ * t i ~ * w ~ m ~ ~ & r i i r s i s . * * * ~ 3 1 V  

I m ~ ~ ~ * P r n ~ ~ 8 ; i R t T s r ( i f t ~ , ~ J * q l  a€?Pl?hm*  

*~w*.XkqiTm*TT*l 

... . 

. . . . 

TfI dtfka.'Wlrl 

29170



I - . .  -8 .- - . 
7 ma s;r brf mTl R4-a 3msft m - m  RwI  7n Rm,TJqqrrl.~*,mr.~ L I  , q?Ra t Rj 

3 

% ? .  

Y .  
~ d ~ r f ~ f % w m m R 3 3 i l m R m ~ 1  , : . _  ,7yp-!?@=*v dt 

e, ., . , :  . i '  
8. $,; & 

< . . .  m*3bmm~~+iR.rmS. . . :  ................................. :::mi'aem qy5F-i  rn m Ma 
j:r ., . I  yy. t.. ;... ! , . &":L) .,s;,. 
- ~ ~ 1 3 ~ ~ R s f f t n ~ ' & ~ ~ z ~ ~ & ~ ~ i ~ i 3 ~ ~ 1 '  . .:h & ,,: 

-i. .;to. .*;.-.., ,vr  pp. 11 i; <Lt t . 

30171



         
UTTAR PRADESH POLLUTION CONTROL BOARD

TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com  Website: www.uppcb.com

______________________________________________________________________________________
                   
      Ref. No :   20090/UPPCB/Faizabad(UPPCBRO)/HWM/AMBEDKAR NAGAR/2023

Dated :11/04/2023
                   
   To, 

M/s BALRAMPUR CHINI MILLS LTD UNIT AKBARPUR

BALRAMPUR CHINI MILLS LTD., UNIT AKBARPURVILLAGE HAREPUR JAGDISHPUR

POST MIJHAURA DISTRICT AMBEDKAR NAGAR,AMBEDKAR NAGAR,1
Tehsil :Akbarpur
District :AMBEDKAR NAGAR

                   
                   
Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 
                   

1. Number of authorization and date of issue 20090  and  11/04/2023 .

2. Reference of application (No. and date) 20501667  and  05/04/2023 .

3. Mr BALRAMPUR CHINI MILLS LTD  UNIT AKBARPUR of M/s BALRAMPUR CHINI
MILLS LTD UNIT AKBARPUR is hereby granted an authorization based on the enclosed
signed inspection report for generation, collection,   utilization, storage and  disposal or any
other use of hazardous or other wastes or both on the premises situated at ALRAMPUR
CHINI MILLS LTD., UNIT AKBARPURVILLAGE HA .

Details of Authorisation

S No. Category of Hazardous
Waste as per the Schedules
I,II and III of these rules

Authorised mode of disposal
or recycling or utilization or

co-processing, etc.

Quantity(ton/annum)

1 Cat-5.1 (Used or Spent Oil) Through TSDF 7.2 TPA

2 Cat-33.2 (Contaminated cotton
rags or other cleaning materials)

Through TSDF 0.50 TPA

1. The authorization shall be valid for a period of  11/04/2028 from the date of issue of this letter
.

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1.  The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2.  The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3.  The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4.  Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .
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 B     Specific Conditions of Authorization
                   
                   
1.	The authorization shall be valid upto dated 11.04.2028, if not suspended or cancelled earlier.
2.	The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers / bags shall be
provided with a general label. The storage area should be at an isolated spot in the premises and
must be fenced, covered and duly marked.
3.	The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.
4.	 It is brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme
Court in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes
(Management and Tran boundary Movement) Rules, 2016 shall be allowed to operate without valid
authorization. It is also provided in the same orders that industries which are not complying with the
conditions of authorization shall not be allowed to operate. Hence in case you fail to apply for
authorization, before its expiry or fail to comply with conditions of the earlier authorization issued
to you, closure order shall be issued against your industry without any further notice.
5.	The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter
and should also maintain records on Form 3 and present it to Board’s inspecting officials.
6.	 In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigate and remedial measures taken.

5.  The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6.  The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7.  It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8.  The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9.  The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
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7.	The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorization of the Board.
8.	In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.
9.	It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the
terms and conditions of the authorization/Registration issued under the Rule – 7 of Hazardous and
Other Wastes (Management and Tran boundary Movement) Rules, 2016.
10.	You are directed to display on-line data/display board outside the main factory gate with regard
to quantity and nature of hazardous chemicals being handled in the plant, including waste water and
air emission and solid hazardous waste generated within the factory premises. Necessary
compliance should be sent within 15 days of receipt of this letter.
11.	It is the mandatory duty of the authorized person/agency to comply with the guidelines for
transportation of hazardous waste in accordance with rule 18 of Hazardous and Other Waste
(Management and Tran boundary Movement) Rules, 2016.
12.	It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags
and then temporarily stored in a lined RCC tank/pit with suitable shed.
13.	 An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.
14.	Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record
shall be maintained.
15.	 The occupier, transporter and operator of a facility shall be liable for damages caused to the
environment resulting due to improper handling and disposal of hazardous waste listed in schedule
1,2, and 3 and shall be liable to pay a fine as levied by the State Pollution Control Board under the
rules.
16.	Details of raw material (which is Hazardous waste) and product along with quantity shall be sent
within a month.
17.	You shall become the member of any common TSDF for S.L.F. which has been authorized by
UPPCB and send  the stored hazardous wastes for final disposal to the TSDF and report back to
U.P.P.C.B. with the required manifesto (document of proof) within one/three month of this letter.
18.	The unit shall ensure that H.W. is regularly sent to Authorized common TSDF and shall not store
for more than 90 days in accordance with under rule 8 of HOWM Rules, 2016.
19.	Emission from the Common/Captive incinerator stack shall meet the prescribed standards under
Environmental Protection Act. 1986.
20.	Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each
category of waste sent to TSDF/Incinerator.
21.	This authorization/Registration is valid till the industry is having valid consent as per the
provisions of Air(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control
of Pollution) Act, 1974.
22.	Industry shall comply the provisions of EP Act, 1986, Water (Prevention and Control of
Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as amended
and E-waste (Management and Handling) Rules, 2016.
 
23.	 The authorized actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
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the authorization.
24.	The industry shall submit copy of logbook of mixing the hazardous waste with bagasse and
incinerated in boilers within 15 days.
25.	The industry shall submit the colored photo graph of display board within 15 days.
26.	The industry shall submit the form-10 within 15 days for disposal of hazardous waste.
27.	Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this authorization and attract action
under the provisions of Law.

      ( Authorized Signatory )
                   
                   

UTTAR PRADESH POLLUTION CONTROL BOARD 
                   
                   
Copy to: To the Regional Officer, U.P.Pollution Control Board, Ayodhya for information and

necessary action .
                   

    CEO/EE, I/C Circle___________
                   
                   
                   
                   
                   

ATULESH 
YADAV

Digitally signed by 
ATULESH YADAV 
Date: 2023.04.13 
07:51:40 -04'00'

ATULESH 
YADAV

Digitally signed by 
ATULESH YADAV 
Date: 2023.04.13 
07:51:48 -04'00'
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to BALRAMPUR CHINI MILLS LTD UNIT AKBARPUR located at
VILLAGE HAREPUR POST MIJHAURA DISTRICT AMBEDKAR NAGAR,AMBEDKAR
NAGAR,1. subject to the provisions of the Water Act, Air Act and the orders that may be made further
and subject to following terms and conditions :-
1.					This CCA BALRAMPUR CHINI MILLS LTD UNIT AKBARPUR granted for the period from
01/01/2024 to 31/12/2025 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

195637/UPPCB/Faizabad(UPPCBRO)/CTO/both/AMBEDKAR
NAGAR/2023

Date: 15/12/2023

To,

M/s

BALRAMPUR CHINI MILLS LTD UNIT AKBARPUR

VILLAGE HAREPUR POST MIJHAURA DISTRICT AMBEDKAR
NAGAR,AMBEDKAR NAGAR,1

Application Id-
23327678

S
No

Product Quantity Unit

1 Crystal Sugar 750 Metric Tonnes/Day
2 Power Co-generation 18 Megawatt

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 160 KLD STP

Industrial 1400 KLD ETP

S.No. Parameter Standard
1 pH As per E(P)A Rules,

1986
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(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

2 TSS (mg/L) As per E(P)A Rules,
1986

3 BOD (mg/L) As per E(P)A Rules,
1986

4 COD (mg/L) As per E(P)A Rules,
1986

5 Oil & Grease (mg/L) As per E(P)A Rules,
1986

S No. Parameters Standards
1 pH As per E(P)A Rules, 1986
2 BOD (mg/L) As per E(P)A Rules, 1986
3 TSS (mg/L) As per E(P)A Rules, 1986
4 Fecal Coliform

(MPN/100ml)
As per E(P)A Rules, 1986

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 02 Boilers
having

Capacity 80
TPH and 80
TPH each

Bagasse
(1280 TPD)

1 Particulate
Matter

As per E(P)A
Rules, 1986

S No. Stack no Parameters Standards
1 1 Particulate Matter As per E(P)A Rules,

1986
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Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1.	This consent is valid for the production of 750 TPD Crystal Sugar by using 7500 TCD Sugar Cane
Crushing and Power Cogeneration of 18 MW only.
 
2.	The industry shall maintain strict supervision upon fluctuations in operating parameters with respect to
each treatment unit of the Effluent treatment plant.
 
3.	 The E.T.P. unit operation line up Strengthening is to be maintained.
 
4.	The industry shall ensure deployment of qualified to step up self monitoring mechanism on 24 ×7 Hours
basis.
 
5.	The industry should follow the directions issued by the Ministry of Environment Forest and Climate
Change, Delhi vide Notification no. GSR 35(E) dated 14/01/2016.
 
6.	The E.I.A. studies shall include comprehensive study of water & waste water balance in Addition to the
adequacy studies of E.T.P. relating to pollution load reduction impacts after implementation of treatment
technology & discharge of treated effluent completely for irrigation purposes in place of discharge on
surface water body.
 
7.	The industry shall deploy self monitoring task force to strictly observe & monitor treated effluent
discharge restriction on surface water body located in its proximity.
 
8.	The industry shall also explore treated effluent re-cycle mechanism in furtherance to the application of
treated effluent on land as a significant alternative mode of re-cycle. This step shall in turn reduce hydraulic
loading of effluent discharge as well as shall eliminate extraneous treated effluent discharge possibility
elsewhere.
 
9.	The Unit shall submit the point wise compliance report of the conditions imposed in the CTO issued by
the Board for year 2022 and the audited balance sheet for the current year and the details of fees deposited
within a month failing which consent would be deemed void.
 
10.	This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process/fuel/ plant machinery failing which consent
would be deemed void.
 
11.	In compliance of the provisions of the Plastic Waste Management Rules 2016 as amended, the industry
shall submit the Extended Producer Responsibility (EPR) for the disposal of Plastic waste generated within a
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month failing which consent would be deemed void.
 
12.	The overall noise levels in and around area shall be kept well within the standards by providing noise
control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise generation. The
ambient noise level shall confirm to the standards under the Environment (Protection) Act 1986.
 
13.	The Industry shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 and The Plastic Waste Management Rules, 2016 as amended.
 
14.	If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
suspended during the pendency of the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will be deemed to be restore subject to the effective date of revocation of the
closure order, with imposed conditions thereof.
 
15.	Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this CTO and attract action under the provisions of
Law.
 
 
 

                                                                                    
                                                                                    

 Chief Environmental Officer, Circle-6
Copy to:

                                                                                    
Regional Officer, U.P. Pollution Control Board, Ayodhya for information and necessary action.

                                                                                    
Chief Environmental Officer, Circle-6
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Form 8 (E)

[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND

WATER)

VALID UP TO : 03/10/2026

Registration No.: 202108000676

Name of the Owner DHANANJAY KUMAR SINGH

Address of the Applicant Village-Harepur, Post- Mijhaura,

Tehsil Bhiti, Distt. Ambedkar

Nagar UP, Pin-224152

Application Form Serial No. ABDN0821RIN0002

Date of Submission 20/08/2021 Specimen Signature

Company Name BALRAMPUR CHINI MILLS LTD

UNIT AKBARPUR

Company Address Village Harepur, Distt.

Ambedkar Nagar (U.P.)

Location Particulars

District Ambedkar Nagar Block BHITI

Plot No./Khasra No. LAND DETAILS ENCLOSED. Municipality/Corporation No

Ward No./Holding No. LAND DETAILS

ENCLOSED.

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of

the Well

10/04/2005

Type of Well Tube Well/Boring Depth of the Well (In meter) 100.00

Purpose of well Industrial Assembly Size(For Tube Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 40.00

Operational Device Electric Motor Rate of Withdrawal (m3/hr.) 170.00

Date of Energization (In Case of Electric Pump) 11/04/2005

Maximum Allowable Rate of

Withdrawal (m3/hr.):

170.00 Maximum Allowable Running Hours

Per Day:

5.00

Maximum Allowable Annual Extraction of Ground Water: 170000

Reason for renewal of N.O.C.


एन.ओ.सी. के  नवीनीकरण का कारण
CGWA NOC expiry 06.11.2021

Against Case

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (3) for extraction of ground water

at a rate not exceeding that as shown at SI. (3j), for running hours I day as shown at SI. (3k), and for maximum allowable annual extraction of

ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

Conditions

(1)	In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

ANNEXURE-R5/4 (COLLY)
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(2)	No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of

this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation

of this authorization.

(3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow

meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of

extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said

user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the

recorded rate from water meters

(4)	The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other

reasons, if the situation so demands.

(5)	In case of any change of ownership of the existing well, fresh registration has to be obtained.

(6)	No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of

this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation

of this registration.

(7)	n case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

(8)	The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply

for renewal through a fresh application, at least ninety days prior to expiry of its validity.

(9)	Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and

zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders

shall be made available to this office on monthly basis.

(10)	Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation

of piezometers are as follows for compliance of NOC:

•	The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is

being withdrawn. The diameter of the piezometer should be about 4” to 6”.

•	The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than

one piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as

deeper ground water aquifer monitoring.

•	No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

•	The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be

given in meter up to two decimals.

•	For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with

telemetry system should be used for accuracy.

•	The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been

stopped for about four to six hours.

•	All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be

provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its

validation.

•	The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)

periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt. capacity bottle) to the concerned Director,

Ground Water Department, Uttar Pradesh, for chemical analysis.

•	A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,

depth and zone tapped of piezometer/tube well for standard referencing and identification.

•	Any other site-specific requirement regarding safety and access for measurement may be taken care off.

(11)	Any other condition(s) that may be imposed by the concerned Authority.

(12)	In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be

incorrect during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following

specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the

desired quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation

of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified

auditors and submit audit reports within three months of completion of the same to CGWA. All such industries shall be required to

reduce their ground water use by at least 20% over the next five years through appropriate means.
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iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring

mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day

of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be

constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be

the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to

pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter

house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal

washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure

prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific

conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering

discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring

records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water

Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20

m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

This certificate is electronically generated and does not require digital signature

43184



Form 8 (E)

[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND

WATER)

VALID UP TO : 03/10/2026

Registration No.: 202108000692

Name of the Owner DHANANJAY KUMAR SINGH

Address of the Applicant Village-Harepur, Post- Mijhaura,

Tehsil Bhiti, Distt. Ambedkar

Nagar UP, Pin-224152

Application Form Serial No. ABDN0821RIN0003

Date of Submission 21/08/2021 Specimen Signature

Company Name BALRAMPUR CHINI MILLS LTD

UNIT AKBARPUR

Company Address Village Harepur, Distt.

Ambedkar Nagar (U.P.)

Location Particulars

District Ambedkar Nagar Block BHITI

Plot No./Khasra No. LAND DETAILS ENCLOSED. Municipality/Corporation No

Ward No./Holding No. LAND DETAILS

ENCLOSED.

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of

the Well

11/04/2005

Type of Well Tube Well/Boring Depth of the Well (In meter) 100.00

Purpose of well Industrial Assembly Size(For Tube Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 40.00

Operational Device Electric Motor Rate of Withdrawal (m3/hr.) 170.00

Date of Energization (In Case of Electric Pump) 12/04/2005

Maximum Allowable Rate of

Withdrawal (m3/hr.):

170.00 Maximum Allowable Running Hours

Per Day:

3.00

Maximum Allowable Annual Extraction of Ground Water: 102000

Reason for renewal of N.O.C.


एन.ओ.सी. के  नवीनीकरण का कारण
CGWA NOC expiry 06.11.2021

Against Case

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (3) for extraction of ground water

at a rate not exceeding that as shown at SI. (3j), for running hours I day as shown at SI. (3k), and for maximum allowable annual extraction of

ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

Conditions

(1)	In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
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(2)	No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of

this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation

of this authorization.

(3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow

meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of

extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said

user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the

recorded rate from water meters

(4)	The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other

reasons, if the situation so demands.

(5)	In case of any change of ownership of the existing well, fresh registration has to be obtained.

(6)	No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of

this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation

of this registration.

(7)	n case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

(8)	The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply

for renewal through a fresh application, at least ninety days prior to expiry of its validity.

(9)	Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and

zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders

shall be made available to this office on monthly basis.

(10)	Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation

of piezometers are as follows for compliance of NOC:

•	The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is

being withdrawn. The diameter of the piezometer should be about 4” to 6”.

•	The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than

one piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as

deeper ground water aquifer monitoring.

•	No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

•	The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be

given in meter up to two decimals.

•	For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with

telemetry system should be used for accuracy.

•	The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been

stopped for about four to six hours.

•	All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be

provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its

validation.

•	The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)

periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt. capacity bottle) to the concerned Director,

Ground Water Department, Uttar Pradesh, for chemical analysis.

•	A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,

depth and zone tapped of piezometer/tube well for standard referencing and identification.

•	Any other site-specific requirement regarding safety and access for measurement may be taken care off.

(11)	Any other condition(s) that may be imposed by the concerned Authority.

(12)	In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be

incorrect during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following

specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the

desired quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation

of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified

auditors and submit audit reports within three months of completion of the same to CGWA. All such industries shall be required to

reduce their ground water use by at least 20% over the next five years through appropriate means.
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iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring

mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day

of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be

constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be

the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to

pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter

house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal

washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure

prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific

conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering

discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring

records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water

Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20

m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

This certificate is electronically generated and does not require digital signature
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Form 8 (E)

[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND

WATER)

VALID UP TO : 03/10/2026

Registration No.: 202108000693

Name of the Owner DHANANJAY KUMAR SINGH

Address of the Applicant Village-Harepur, Post- Mijhaura,

Tehsil Bhiti, Distt. Ambedkar

Nagar UP, Pin-224152

Application Form Serial No. ABDN0821RIN0004

Date of Submission 21/08/2021 Specimen Signature

Company Name BALRAMPUR CHINI MILLS LTD

UNIT AKBARPUR

Company Address Village Harepur, Distt.

Ambedkar Nagar (U.P.)

Location Particulars

District Ambedkar Nagar Block BHITI

Plot No./Khasra No. LAND DETAILS ENCLOSED. Municipality/Corporation No

Ward No./Holding No. LAND DETAILS

ENCLOSED.

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of

the Well

12/04/2005

Type of Well Tube Well/Boring Depth of the Well (In meter) 100.00

Purpose of well Industrial Assembly Size(For Tube Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 25.00

Operational Device Electric Motor Rate of Withdrawal (m3/hr.) 120.00

Date of Energization (In Case of Electric Pump) 13/04/2005

Maximum Allowable Rate of

Withdrawal (m3/hr.):

120.00 Maximum Allowable Running Hours

Per Day:

2.00

Maximum Allowable Annual Extraction of Ground Water: 87600

Reason for renewal of N.O.C.


एन.ओ.सी. के  नवीनीकरण का कारण
CGWA NOC expiry 06.11.2021

Against Case

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (3) for extraction of ground water

at a rate not exceeding that as shown at SI. (3j), for running hours I day as shown at SI. (3k), and for maximum allowable annual extraction of

ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

Conditions

(1)	In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
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(2)	No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of

this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation

of this authorization.

(3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow

meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of

extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said

user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the

recorded rate from water meters

(4)	The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other

reasons, if the situation so demands.

(5)	In case of any change of ownership of the existing well, fresh registration has to be obtained.

(6)	No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of

this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation

of this registration.

(7)	n case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage, this registration is liable for cancellation.

(8)	The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply

for renewal through a fresh application, at least ninety days prior to expiry of its validity.

(9)	Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and

zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders

shall be made available to this office on monthly basis.

(10)	Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation

of piezometers are as follows for compliance of NOC:

•	The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is

being withdrawn. The diameter of the piezometer should be about 4” to 6”.

•	The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than

one piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as

deeper ground water aquifer monitoring.

•	No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

•	The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be

given in meter up to two decimals.

•	For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with

telemetry system should be used for accuracy.

•	The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been

stopped for about four to six hours.

•	All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be

provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its

validation.

•	The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)

periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt. capacity bottle) to the concerned Director,

Ground Water Department, Uttar Pradesh, for chemical analysis.

•	A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,

depth and zone tapped of piezometer/tube well for standard referencing and identification.

•	Any other site-specific requirement regarding safety and access for measurement may be taken care off.

(11)	Any other condition(s) that may be imposed by the concerned Authority.

(12)	In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be

incorrect during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following

specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the

desired quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation

of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified

auditors and submit audit reports within three months of completion of the same to CGWA. All such industries shall be required to

reduce their ground water use by at least 20% over the next five years through appropriate means.
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iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring

mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day

of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be

constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be

the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to

pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter

house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal

washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure

prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific

conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering

discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring

records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water

Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20

m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

This certificate is electronically generated and does not require digital signature
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Outlook

Advance Service – Reply on Behalf of Respondent No. 5 in O.A. No. 488 of 2025.

From Prince <prince@artlo.in>
Date Fri 12/12/2025 1:15 PM
To SINGHANKUSH373@GMAIL.COM <SINGHANKUSH373@GMAIL.COM>; DMAMB@NIC.IN

<DMAMB@NIC.IN>; feedback@uppdb.com <feedback@uppdb.com>; EINCIDIDUPLU-UP@NIC.IN
<EINCIDIDUPLU-UP@NIC.IN>; DRAK.AKB+HINDI@GMAIL.COM <DRAK.AKB+HINDI@GMAIL.COM>;
pradeepmisra@yahoo.com <pradeepmisra@yahoo.com>; ANANDMISHRA.SCI@GMAIL.COM
<ANANDMISHRA.SCI@GMAIL.COM>

Cc Manan Takkar <manantakkar@artlo.in>; Aastha Tyagi <aastha@artlo.in>

1 attachment (8 MB)
REPLY ON BEHALF OF AKBARPUR CHINI MILLS.pdf;

Dear Sir/Madam,

Please find attached the advance copy of the reply filed on behalf of Respondent No. 5, M/s
Balrampur Chini Mills Ltd., Unit Akbarpur, in O.A. No. 488 of 2025, titled as Ankush Singh vs.
District Magistrate, Ambedkar Nagar & Others.

Kindly acknowledge receipt.
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